
 

PRESENT: 

For the Applicant   : 

For the Respondent   : 

 

ORDER 

Since, the constitution validity of the entire personal guarantee is still pending before 

the Hon’ble Supreme Court, hence, the matter stands adjourned to 21.04.2023.  

         

      Sd/-            Sd/- 

              KAUSHALENDRA KUMAR SINGH                                    DR. MADAN B. GOSAVI 
   MEMBER (TECHNICAL)                                           MEMBER (JUDICIAL) 

              Neeraj                         
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